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O R D E R 
(Virtual Mode) 

04.01.2021  Heard Counsel for the Appellant. Perused para – 31 of the 

Impugned Order. The learned Counsel states that against the Orders of the 

Hon’ble Supreme Court, the Adjudicating Authority (National Company Law 

Tribunal, New Delhi, Principal Bench) has relied on Article 62 of the Limitation 

Act to hold that the debt is within limitation.  

 Issue Notice. Requisite along with process fee, if not filed, be filed by 

tomorrow. If the Applicant provides the e-mail address of the Respondent, let 

Notice be also issued through e-mail.   

 List the Appeal ‘for admission (after Notice) hearing’ on 25th January, 

2021. 

  

    [Justice A.I.S. Cheema] 
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